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Central Railw ,
G.M's Office,a{i:nbai‘i‘ _

R

E ADMINI T IVE IB
MUMBAT BENGH
R.P. NO.: 57/98 IN O.A. NO.: 82/97.
Dated this Monday, the 26th day of Qetober, 1998,

1@& s Hon'ble Shri Justice R. G. Vaidyanatha,

ViceChairman,
Hon'ble Shri D. S. Baweja, Member (A).

G. Subbiah,
Stenographer,

ece Applicant
Residing at =

59/A, Elavia Building,

- L.H. Road, Matunga Road,

(By Advocate Shri G.K. Masand)

Y

VERSUS

1, Union Of India through
The General Manager,
Central Railway,
Mumbai C,.S.T.

2. The Chief Personnel Officer, oo R°SP°ﬂd'"‘=$o_
Central Railway, .
Mumbai C.S.T.

o ORDER ON CIRCULAT ION

L .
*1 Per.: Shri R. G. Vaidyanatha, Vice~Chairman |
[ 2 . t R

> Ahis 1s a review petition filed by the

e 7 . . -
a lic-a}nt seeking a review of our final order dated

\o,\-tf’““;’ _ : e
25@98 We have perused the records and the

contents of the review petition. -

S 24 : Apart from referring to Rule 320 o;’ff the

Indian Railwgy Establishment Manual, our main i{eason'

for rejecting the claim of the applicant was that, he / '
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had not g§£ rogulér promotion as a Stenographer., .
We have pointed out that as per the notification
for the recruitment of Assisiant Fbrsonnel‘Officer
the essential requirement was stenographer who are
Xegularly promoted with five years non-fortuitous
service. We have pointed out that applicant's adhoc
promotion cannot be said to be regular promotion
for the reasons mentioned in our judgement, We

have pointed out that in a case of non-selection

method, unless the seniors are considered and superseded,

applicant's promotion cannot be a regular promotion,

OMIN/,
ﬁav:7§;yen détailed reasons to show as to how the

ér °
kpromotion of all the officials, including the applicant,

was adhoq/gince no speed test was held.

3. The applicsnt cannot raise the same
contentioniwhich he had raised in the application

and at the time of argumenfs by way of this review
petition., We do not find any apparent error on

record calling for review of the judgement, We have
referred to Rule 320 of I.R.E.M. only to show a;pto
what is meant by non-fortuitous service. Even if

Rule 320 is not applicable %o the case of non-sglection
method, still our reason is that appliéant's,promotion
was not a regular promotion since it is not a case of
senior being considered and found 'nof. suitable' to
consider the claim of the applicant. But it is a case
of the applicant and all his seniors by giving adhoe
promotion for not holding the speed tei}‘as required
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by rules.

The applicant has again relied on the
Judgement of the Chéndigarh Bench of the Tribunal
in V. K. Qrora's case which we have clearli
distinguished on the ground that, in that case the
‘rules did not proviée for regularNservice as an
Executive Engineer but in the present caSe, the
nﬁtification fSr recruitment clearly mentions
eligibility as regularly promoted stenographers
with five years service. Therefore, we do not
find any merit’in the reQiew petition.

Certified True Oopy
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